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Hon ble Mr N. Sahu, Member (A)

-

Y

. Adjourned to 6,2,1996 for ddmission.

S N : . . : Q(/s—-—*-ﬁﬂ/L_\
.o ( N.Sahu )
Member (A)

Hon'ble Shri N, sahu; Member (A)

Heard Shri R.C. Sinha counsel for the
applicdnt assisted wglé Shri 'R, oharmayin
o&-?O of 1996‘along‘with the 0A-68 of 1996. #n

whdeh Heard Shri Ganesh Prasad Singh, counsel

for.the applicant and heard Shri Lalit Kishore, e

Additional Standing Counsel for the respondents

.in -both - the casef{ Heard Shri B,N;Yadav; counsel

for,. the State of Bihar in both the cases.

Shri Ialit Kishore, counsel for the respondents

Nos. 1 & 2 in both the cases submits that he

did not angug,have enough time to prepare the case
as: briefs in both the cases have been handed over to
him 2»3 days back. He. prays for time, At his request

the case is ad:ourned to 9.2.96 for admlss1on

wlff

( N, uahu
Member (A)

along with another case,



3/9.2.1996

e i L

_ 8pplicant .

“involved are the same in these cases.

.of Bihar,

'*‘thé_reséondents submitted that he has
-Ministry of Home Affairs but he could
.@2s the time waSESHbrt;-The led@rned cou

for short adjoutrnment, Seven days time

“ this case .on 16.2, 1996 before which da

Hon 'ble MI' o. K. DO‘ Sa ha L4

. « ev—

Member (&)

Hedrd Shri G.P.Singh,%#& Shri R, ¢

..Sihha’i;;x.

- " @nd Shri L.N.Das. learned counsel for [the

[

The' fa3ctuadl mRtrim énd the issue

Shri )

R.C. Sinka and Shri G.P.Singh appear ih O, A.-68/96

~and Shri L.N.Das appears in o.A.-80/96 Shr:L Lalit

Kishore, Additional Standlng ‘Counsel ippears for

the Respondfnts in all the three caseL. Shr1 B N, Yadav,

) ledrned counoel appears for the Rpspondents,,State

Shrl 1alit Kmshore, learned counSel for

already sent

the copies of the applicationsto the U.P.S,C, and

to file reply. Considering the'submiss

learned counsel for the parties, with

from the respondents should be flled

L - . ' /,L~> r_ A
o . 4’K75:§535¢;”f—‘,

not get the

“instructions ffom the U.B.S.C, and the.Home Ministryv

nsel prays
isvailpweé
ioﬁs of the:
consent, list
té the reply

. &
]

~ Member (A)




5./ 16.,2.96.

le Shrif K,D.Seha, Member(A)

+96 for admission,

(K D.Saha) .
Nemoer(a)

Shri R. bharma ’ the learned counsel for the
appllcant in UA 68/96 Shrlwm Kijvihe learned counsel"“
for tha-apnlxcant in 04 70/96”‘None for the applicant
in OA 80/96. ALl tbase OAs are analoﬁaus caseg, Shri
B.N. Yadau, the learned counsel for the State of 81har‘i

. respondénts ;ubm;ta that he 1s\f111n9 uritten statgment
in the g?distry today, after serﬁino bopy'thereof'to
. the learned counsel For the, dppllcants 1n the three

Dks. Llst tHis case on 20.2,96 for heari no on adm13510n.

o : S (K., S;hé)w
Member (A)




G/ZﬂG. 2. 1996 : ' Hon'ble Mr. K,D,Saha, Melr_lbér* '(A) - ' q&”

S t——

Heard the lesrned counsel .fof the
- parties. Shri Ganesh Prasad Singh, | earned _
c‘o'uns-e;l. app-éars for the @pplicant in O, A..'-68/96,
' Shri R.Shérfné-, leafned counéei appedrs for the
applivcant in O.A ~7C/96 and Shri L. N.D;as for dhe
.-épglicant‘in O, A, -80/96, Shri B.N.Yada§, learnédv
. coﬁnsel appears for t;he reSpondenté,g' State o_f-Bikpar.

1
)

#1so heard Shri Ram 'Chandrs Jha, Ledrned Sr, Counsel

: Tt
who submits on behalf of the intervenors, He has filed

@ M A which shduld-be listed and hdard.alongwith

[}

. - ._.these" appl',cat'ons.'
) (OH ) ' icati

mo NI L 2e r. Yadsv, clearned el ‘the sta
A e.ud W 2‘ Mr dsv 'learn-eld counsel for the St_ te of

: v M "of State Police ‘Officers to.the cadre Of I, P.S, £Or -ompe
et e M o
C %L - the yedr 1998 has been duly @pproved by the U, F, S, C,
§3fd™ S I
v " and hds.been received by' the State Government on
19.2,1996, Attention was &lso invited to the submissiong
v = _
‘made en béhalf_ofAState of Bihar in para 5 of the
/(Ju@.,‘ (a'g/g‘g)} written statement filed/(Wher_ein it is stat;ed that
' ' "It is @ fact thst State Government hdve intimated

to the U,P.S.C, thdt the Select Committee. Meeting for

1996 may be convened any time in Feb1:11éiry,1996 but

v

no proposal has been submitted to thé U.P.S. C.gince .
no proposal has been submitted to' the U.BZ, C, the

' s Question does not arise to stay the c:o,.nvéning of the
meeting' for 19964 ‘ —

t

" 3,  Against this background, the‘ciounSel for the -

parties, .w.ith consent prays for a,djoux;nment of the

COntd. e e e ‘/'-



MES, .

7/7.3.1996

" 7.3,1996, .‘ L

O.As, to 7.3,1996 to consider the Question of

‘admission and grant of interiﬁ @ndamwﬁlLTF'

4, “In the-cénspectus aﬁi'of facts and circumstances
as above,the matter is adjourned to 7.3.1996 and in
the me3ntime, the respondents, State of Bihar shall
act wpon the Select Liét'for the yesr 199§)as afprésaid)
in accordance with relevant rules, The iniervenors'

appllcatlon be alsc listed alongwith these O, As. on

5. ' 0.k, -624/95, which is stated to be a similar

: - © Skowds ; )
ca@se and imséepee admitted be @lso listed on 7.3.1996.

8.t Let & copy of this order be diven to the

. .
1 . (SN

learned counsel. for the parties,. ;. v
(K. D. saha )

Member (&)

—

Hon'ble Mr, K.D.S58ha, Member (&)

The learned counsel Shri B.N, Yadav appedring

RS

for the State of Bihar filed reply, in pard@ 3 of which |

it is stated that the proposdl for appointment of

Shri Bimlesh Prasad Sinha&, Shri C.P.Kiran, Shri vimal
Kishore Sinha@ &nd Shri Meghn&th Ra8m to the Indidn

Police Service has alreddy been sent to the Ministy

of Home Affatrs, Government of India, New Delhi vi
. ) ‘r','

State Government's letter No, 2268 dated 29.2.199%)\’

alongwith necessary pdpers by tFe special messsdn

~

-

which hés alreédy been received on 1,3.1996 by -

Ministry of Home Affairs, New Delhi, The learn.

PL. T. O;‘




further -submitted that it is expected | that

received any time. With consent, list |this case R
on 19,3.1996 alongwith O,A,=70/96, 0.4, -70/96,

D. Ao "'80/96' M. A,. -80/9 6.

N
~ T K, D,Saha )
MES, - s ‘Member (A) !
, . A 1! :
8/19.03.96 Counsel for the applicant : Shri Ganesh pd. Singfa

*

Counsel for the State of ; Shri B.N.Yadav.
Bihar - Respondent. . |
-.’Shr'i Ganesh pd. Singh, learned counsel for
the applicant states that the relief sought 1n the
O.A. has dlready been obtained by the applicant from
o | the respondents. In vies of this, the 0.A} has become
' , : infructuwus and is accord ingly dismisséd as withdrawn,
e
SKI S o (N.

Member (A)

the notification of the Union of Indid@ may be - t

"o



